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The problem referred to by the Com-
missioner in respect of Tana Bhagats of Bihar 
has not come lo notice in the States of West 
Bengal and Andhra Pradesh. 

HAReomu'  BUTLER  HIGHER  SECONDARY 
SCHOOL, NEW DELHI 

979. CHAUDHARY A. MOHAM 
MAD: Will the Minister of EDUCA 
TION AND YOUTH SERVICES be 
pleased to state: 

(a) whether it is a fact that the Director of 
Education. Delhi has stopped payment of 
grant to the Harcourt Butler Higher 
Secondary School, Mandir Marg. New Delhi; 

(b) if so, the reasons for stopping the 
grant; 

(c) whether it is also a fact that some 
representations have been made to the Lt. 
Governor of Delhi and the Director of 
Education, Delhi to take over the management 
of the school; 

(d) if so, the reasons therefor .met the 
action Government propose to fake; and 

(e) wheher Government have any pro-
posal or scheme under consideration to 
nationalise Government aided schools in 
Delhi? 

THE MINISTER OF STAIb IN THE 
MINISTRY OF EDUCATION AND 
YOUTH SERVICES (SHRI BHAK.T 
DARSHAN): (a) to (ej I he requisite 
information is being collected from the Delhi 
Administration and will be laid on the Table 
of the Sabha as soon as possible. 

FEE CONCESSION 

980. SARDAR NARINDAR SINGH 
BRAR: Will the Minister of EDUCA 
TION AND YOUTH SERVICES be 
pleased to state: 

(a) the rate of tuition fees in secondary 
schools in the Union Territories of Delhi, 
Himachal Pradesh and Chandigarh; 

(b) whether it is a fact that the tee 
concession is given only to those students 
whose parents' annual income does not 
exceed Rs.   1,800; and 

(c) whether Government propose to raise 
the ceiling; if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND YOUTH 
SERVICES (SHRI BHAKT DARSHAN): (a) 
to (c) The exact information is not readily 
available. It is being collected from the Ad-
ministrations of the Union Territories 
concerned and will be laid on the Table of the 
Sabha as soon as possible. 

1[CRITERIA   OF   CLASSIFYING   CENTRAL 
GOVERNMENT   EMPLOYHES INTO \ARIOUS 

CLASSES 
981. SHRI D. THENGARI ; Will the 

Minister    of    HOME    AFFAIRS    be 
pleased to state : 

(a) what is the criterion of classifying the 
employees of Central Government as Class I, 
Class II, Class III and Class IV employees; 
and 

(b) whether employees in the same scale 
of pay are placed in the same class: if not, 
what are the reasons therefor?] 

 


